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Office of CISF in’Delhi

5909. SHRI B.P. KADAM : Will the
Minister of HOME AFFAIRS be pleased
to State :

(a) the date when ths cffice acc mmo-
daticn of I. G., Central Indu-trial
Security Force was hircd at Nehru Pl ce,
New Delhi and the rent per mcnth paid
therefer 3

(b) the date when actual (hifting of
Office from J r Bagh to Nehru Place tock
place ;

() whether the office accomm »d: tion
at J 'r Bagh has been vacated and it not
the rcasvns therel r ;

(d) whether it is a fact that some of the
top  ranking officials of the
D:partment still continue at Jcr Babh
Office and 1f 50, the reasons therefor; :and

(e) whether it is a fact that substantial
portion of the accommodaticn hired at
Nehru Place is still lying unu~ed ?

‘THE MINISTER OF HOME AFF.
AIRS (SHRI CHARAN SINGH ):
(a) Hiring of « flice accomm- daticn was
d ‘ne at Nehru Place 'n different  dates
between 6-9-1976 to 1-11-1976 as and
when flats became avail.ble. Thet: talrent
per month for the hired rcomme dutien
is Rs. 69,204 70.

(b) Shifting was begun on 20-9-76 and
conslplctcd by the middle « f November,
1976.

(c) and (d)- One hnuse in Jor Bagh has
been surrendered. A few senior  tflicials
and essential secticns ¢ ntinue to unction
at the remaining two houses in Jor Begh as
adeqguate telephone facilitics have net yet
becyme available at Nehru Pl:cc.

(e) Accommodaticn  fcr the senior
officials and essential sectic ns pretently
in Jor Bagh has been kept ready in Nehru
Place and will be occupied by them as
suon as a telephone facilitics are made
available.

Additional Emoluments to Eloctricity
‘Wing Employees of N. D. M. C.

s910. SHRI BALAK RAM : Will the
lsviini»tcr of ENERGY be pleased to
tate :

(a) whether Grvernment have received
wari »us representations from the Blectri-
city Wing employees of the NDMC
Seeking the enfurcement of Judgement of
the Division Bench of Delhi High Court

1898LS—3

ing the resolution adopted by the
MC with deawing 66 per cent additicona]
emoluments allowed to the Electricity
Wing employees ¢f NDMC con the ano-
logy of DESU empl« yees; and

(b) if so, action taken or contemplated
to be taken to ensure the restoration of
status-quo by way of granting enhanced
pay scales on the anolc gy ot DESU e¢m-

loyees as resolved by the NDMC in

anuary, 1974 and alsc held to be valid by
the Delhi High Court ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN)
(2) and (b). The infiymuticn i boing
crllected and will be Iuid on the Tubleof
the Hr use,

Duty hours of Delhi Police
Constables

s911. SHRI RAMANAND TIWARY :
Will the Minister « f HOME AFFAIRS
be plecased to statc :

(2) whether Delhi pelice o i blev
have to be on patrelling duty frr m $A.M.
to 8 P. M. ; and

(b) if sc, whether this 12-hcur duty
is in accrrdance with any Govorrment
order, and if n t, the reasons fcr which
12-hour duty is tiken {rem them ?

THE MINISTER OF HOME AFFA-
AIRS : (SHRI CHARAN SINGH) :
(a) No, Sir,

(b) Docs nct arise.

Garos, Khasis and Jaintias in Assam
and Meghalaya

s912. SHRI P. A. SANGMA: Will
the Mirister of HOME AFFIARS be
pleased to state:

(a) whether Government’s  attention
has been drawn to a peculiarity in the
Constitution (Scheduled 1'mbes Order,
1950 as amended, wherein the Garos,
Khasjs and Jaintias are iccegniscd as
Scheduled Tribes in Meghalaya where~
as in Assam in the districts of Goal-
para, Kamrup ctc. they are not so re-
cognised;

(b) whether there arc any otensible
reasons for this diflcrennal ucarment
among the Garos, Khasis and Jaintias
per s¢; and

(c) if not, whether Government pro-

post to comides appropriske amends.
ment to the said Constitution (Scheduled_





